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JUDGVENT:
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[WTH Givil Appeal Nos. 1909-1910/2000,
1911- 1912/ 2000 and 1913- 1914/2000]

RAJENDRA BABU, J.

On the basis of a letter sent to the Chief
Justice of the H gh Court of Andhra Pradesh, a
petition in the nature of public interest litigation
was entertained to direct the respondents to take
action against the illegal blasting and crushing of
granite for concrete metal in the areas of the
Gol dodi, Nanakranguda, hills of Khanapur and
Kokapet in Rangareddy District as a result of
which a ot of fine granite silica dust is entering
into the atnmosphere which causes a di sease called
"Silicosis’ to the residents nearby. Two wit
petitions were filed by the appellants in G vi
Appeal Nos. 1907-1908/ 2000 calling for records
of proceedi ngs before the Assistant Director of
M nes and Geol ogy, Hyderabad in respect of grant
of | ease over an extent of 5 acres in survey No.
239 of Kokapet village, Rangareddy District, for
guashi ng the sane and for granting appropriate
consequential reliefs. Simlarly, certain other
persons also filed wit petitions challenging the
action of the Government in stopping the mning
operations in different areas of Kokapet village.

The High Court called for a report fromthe
Assi stant Director of Mnes and Geol ogy. The said
Report reveal ed that there are four quarry | eases
and three stone crushers in Kokapet vill age,
Raj endranagar Mandal ; that the quarries and
crushers are at a distance of 2 kns to the South
of Kokapet village and 20 ks from Hyder abad,;
that the ground | evel water reservoir of Hyderabad
Metropol i tan Water Works and Sewerage Board is
| ocated at a distance of 1 kmfromthe stone
quarry, which supplies water to the city of
Hyder abad; that the Gsnmansagar | ake is al so
| ocated at about 3 knms Sout h West of these
quarries and crushers. After receipt of the Report
of the Assistant Director of Mnes and GCeol ogy,
the Hi gh Court inpleaded 17 stone industries and
also directed issue of notice to the Governnent of
Andhra Pradesh to appoint a Commttee of Experts
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to exam ne whether quarrying, crushing and

bl asting activities close to CGsnansagar | ake and
the ground | evel water reservoir of Hyderabad
Metropol i tan Water Works and Sewerage Board

are endangered by such operations and subnit a
report of the said Conmittee to the H gh Court.

A Conmittee, consisting of Shri T.
Chattarjee, Menber Secretary, A P. Pollution
Control Board, Shri K P. Chandrasekhar Rao,
Director (Technical), Hyderabad Metropolitan
Wat er Works and Sewerage Board, Shri K V. Rao,
Shri T.V. Chowdary, Director of M nes and
CGeol ogy, Hyderabad and Shri P. Babu Rao,
Director, G ound Water Departnent, submitted its
report on 4.8.1997. Concl-usi ons and
recomendati ons of ‘the Commttee are as under
"(1) As aresult of ‘blasting inthe quarries, wthin a radius
of 1 k.m' the shock waves which are generated, pass
through the joints especially the horizontal joints and
create vibrations in the nearby areas. The reservoir which
is close by is also within the range of its inpact. Hi gher
than present intensities of blasting will definitely cause
damage to the reservoir structure. Thus, « bl asting and
quarrying within a range of 1 k.m, already prohibited,
nmust not be permtted.

(2) To prevent unathorisied quarrying, it is suggested that
the approach road nust be cl osed after the gateway of the
G.SR and all activities of unauthorised quarrying must be

st opped forthwith. Security staff can-be contracted for
the purpose by the GLSR authorities.
(3) The aut hori sed quarry and crusher conmpany will | ose

approach and can be perm tted to buil d another approach

to their facilities fromthe Eastern side

(4) The quarries on the northern flanks of the hill range at
a distance of 1 kmfromthe reservoir will not have any

i mpact on the reservoir as the joint patterns/systens /in
the areas. The GLSR i s on one side of the dispersion
point, the authorised quarries are on the other side of it
However, as a precautionary neasure, the intensity of

bl asting must be kept at the minimumby fixing the Limt
of number holes, depth of hole and quantity of explosive
per bl asting.

(5) There is no inmpact on GCsnmansagar | ake due to

bl asting beyond 1 kmradius."

However, the High Court, after noticing
various aspects attributed to in the Report, held
as follows :-

"The distance of 1 kilonetre, according to expert
conmttee is a safe distance between the site under quarry

| ease and the residential locality or GLSR In fact, the
di stance between themis not only to be safe, but it should
be safer. As the residents of the village situated nearby

are experiencing trenors as well as dust pollution, it is
al ways better that no quarry |ease should be granted

within a distance of 2 kilonmeters in future. Ther ef ore,
respondents 7 to 23 cannot operate quarry | eases and
stone crushers. It is, however, open to themto apply for

areas for quarry | ease beyond 2 kiloneters fromresidentia
areas and GLSR "
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On the basis of this conclusion, the High
Court set aside the |eases granted in favour of 17
respondents, including the appellants in these
appeal s before us. The order of the Hi gh Court is
in challenge in these appeals.

When the matter canme up before this Court,
by an order made on 17.2.1998, this Court
stayed the order of the Hi gh Court in so far as the
appel l ants before this Court is concerned and
restrai ned the appellants fromcarrying on any
m ni ng and stone crushing operations within a
di stance of 1 kiloneter fromthe | ake or service
reservoir and 500 neters from human habitation
Subsequent |y, this Court granted | eave in al
these matters and, by an order made on
4.3.2003, asked the parties to get a report froma
conpetent /institution or organisation which has
experience in the field to make a proper
assessment _as to the inpact on the GLSR in
relation to the activities carried on by the stone
crushers and quarries-and file a report. The said
Report has been made by Center of M ning
Envi ronnment, |ndian School of M nes, Dhanbad
nmaki ng an assessnent of the inpacts of stone
quarries and stone crushers on the ground | eve
service reservoir on'the banks of Gsmansagar [|ake
on the outskirts of Hyderabad city. The said
Conmittee consisted of Prof. N C. Saxena,
Prof essor and Dean who was a nini ng engi neer
and m ni ng environment expert having over 35
years experience, Prof. Gurdeep Singh, Head,
Center of Mning Environment who was an _expert
on environnental pollution having over 20 years
experience, Dr. (Ms.) Rekha Ghosh, Asst. Prof.
who was environmental geol ogi st and
hydr ogeol ogi st havi ng over 35 years experience
and Dr. A K Pal, Asst. Prof. who was an expert in
envi ronnental pollution having 20 years
experience. The Committee, after studying the
area, nature of mning activities, change in land
use, topography, ground vibrations due to
blasting, air quality assessnent, water quality
assessment, noise quality assessnent, concluded
as follows :-

"I npacts on Ground Level Service Reservoir (G.SR)

? As seen in Fig. la the GLSR lies on the opposite flank of
the hill with respect of the sites of the quarries of Ms

Sal eem Metal Industries, Ms Sulfi Metal Industries,  ‘and

Ms Al-Hra Metal Industries at an aerial distance of about

1.2 km

? The bl ast vibration studies at the site of GSR indicated
that the |l evel of the vibrations for the nature of blasting

done at the quarries was such that it was bel ow the | owest
detectable Iinmit of the instrunent (0.51 mm sec) and

hence below the permissible limt (10 mi sec for

dom nant frequency >25 Hz) for the objects of historic

i nportance and sensitive structures. Therefore, the

GSRis not likely to be affected by blasting at the quarries

of Ms Saleem Metal Industries, Ms Sulfi Metal |ndustries,

and Ms Al -Hra Mtal Industries.

? It is observed fromthe wi nd-rose diagramin Fig. 8 that
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the predom nant wind direction in the area was fromthe
side of the GLSR towards the quarries and crusher sites of
Ms Sal eem Metal Industries, Ms Sulfi Mtal Industries,
and Ms Al -Hra Metal Industries. The concentrations of
SPM RPM Ox and SO2 in the air were well within the

perm ssible limts of 200 ug/n3, 100 ug/n8, 80 ug/nB8

and 80 ug/nm8 respectively for residential areas. The
concentration of PBS in the anbient air was bel ow the
detectable limt of <0.6 ng/nB. Hence, the activities at
the quarries and the stone crushers were not causing any
air pollution at the site of GLSR

? The drai nage/ wat ershed (Fig. 2) study indicates that
the GLSR and the quarries and stone crushers of Ms

Sal eem Metal |ndustries, Ms Sulfi Metal Industries, and
Ms Al-Hra Metal Industrieslie in tw different

wat er sheds. Hence, the run-off fromthe quarries and
stone crushers cannot reach the site of the GLSR  Thus,
there i.'s no question of water at GLSR getting polluted due
to the activities at these quarries and crushers.

| npacts on Gsnansagar Lake

? .As seen in Fig. la OGsmansagar |ake lies on the
opposite side of the hill fromthe sites of the quarries and
stone crushers of Ms Sal eem Metal |ndustries, Ms Sulf

Metal Industries, and Ms Al-Hira Metal Industries at a

di stance of about 1.5 km The damof the |lake is at a

di stance of about 4 kmfromthe quarries. Al so the |ake
lies in a different area/watershed as is evident fromthe
drai nage map of the area shown in Fig. 2. Hence, the
run-off fromthe quarries and stone crushers can not reach
the |l ake and pollute the water in the | ake.

? The water quality studies for the | ake water (sanples
W & WB) indicate that the quality of the water avail abl e

in the | ake was conformng to the potable water standards
(1'sS 10.500)

? The ground vi brations due to blasting at the quarries of
Ms Sal eem Metal Industries, Ms Sulfi Metal Industries,

and Ms Al -Hira Metal Industries would not reach the dam
site of the |lake as its distance was about 4 kmfromthe

m nes and the vibration observations at G.SR at a di stance
of about 1.2 kmindicates that the I evel of the vibrations
was bel ow the nmeasuring limt of the instrunment.

? In view of the above di scussions Osnmansagar |ake is
not likely to be affected in any manner due to m ning and
stone crushing activities of Ms Sal eem Metal I ndustries,
Ms Sulfi Metal Industries, and Ms Al-Hra Mta

| ndustri es.

| npacts on Kokapet Vill age

Kokapet village lies at a distance of about 2 km from
the site of the quarries and stone crushers of Ms Sal eem
Metal Industries, Ms Sulfi Metal Industries, and Ms Al-
Hira Metal |ndustries. The mi ning and stone crushing
operations of these industries would not affect the village
in any manner because of the follow ng reasons :

? .The village being at a distance of about 2 km woul d not
receive the blast vibrations to affect any building or

structure because the level of the vibrations at a distance

of 1.2 kmat the site of the GLSR was bel ow t he detectable

l[imt of the instrument.

? The anbient air quality at the village was good as the
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concentrations of the SPM RPM Nox, So2 and Pb in the
anbient air were well below the permissible limts for the
residential areas (24 hour average). Hence, the
qgquarrying and stone crushing activities at Ms Sal eem
Metal Industries, Ms Sulfi Mtal Industries, and Ms Al-
Hira Metal Industries were not causing any air pollution
problem at the vill age.

? The V|Ilage woul d al so not receive any run-off fromthe
site of the quarries and the stone crushers because even if
being in the sane drai nage systemthe run-off will be

arrested in the water inpoundment before the village."

We cal l ed upon the Pollution Control Board to
respond to the Report submitted by the Center of
M ni ng Environnment, Dhanbad, but the Pollution
Control Board has not contradicted what has been
stated in the said Report. On the other hand, it
was averred by themthat (a) the RSPM SPM NOX
and SQ2 are within the Anmbient Air Quality
St andards prescribed for residential zones, (b)
Noi se |l evels are also within the permssible lints
at some crushers, (c) the run off fromthe stone
crushers reaches in the downstream of
Csnmansagar | ake, that is, Misi river as seen from
the drai nage nap. Pol | uti on Control Board
further stated in their affidavit that :-

"The inmpact studi es done by the I'ndian School of M nes,
Dhanbad concl uded that there will not be any adverse

i npacts on GSR or OGsmansagar | ake due to the mining

and stone crushing activities of the three crushers which
are |ocated about 1.2 kmaway from GL.SR  Fromthis
observation, it can also be concluded that there will not be
any inmpact on GLSR or | ake fromany other existing

crushers as they are further away fromthese three

crushers on which studies are made by the ISM"

We nmay, at once, notice that the Hi gh Court
was persuaded by public interest involved in the
matter in initiating proceedings on the basis of a
letter sent to it. The anxiety of the H gh Court
was further exhibited by its concern in the matter
in constituting an expert comrttee and al though
that Expert Conmittee stated that a distance of 1
kmis a safe distance between the site under
quarry | ease and the residential locality or GLSR
but in order to be safer than what the Expert
Conmittee observed, the Hi gh Court increased
the distance by another 1 km Particularly when
the assessment nmade by the Center of M ning
Envi ronnent, Indian School of M nes, Dhanbad,
concluded that there is no inpact by the quarry
operations carried on by the appellants before us
on the GLSR or Gsnansagar | ake or nearby
residential locality, it is unnecessary to inpose
condition that the distance of 1 kmfor carrying
out the quarry activities should be converted to 2
km The affidavit of Pollution Control Board
indicates that if proper safeguards are adopted as
indicated in the said affidavit, it will not cause any
air, water or noise pollution, much | ess dust
articles affect the water supply systemin GSR or
Gsmansagar | ake. W, therefore, direct that the
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order made by the Hi gh Court is nodified by
directing that the distance of 1 kmis a safe
di stance between the site of the quarry | eases and
the residential localities or GLSR or OGsnmansagar
| ake. The gui delines issued by the Andhra
Pradesh Pol lution Control Board specified 1 kmto
be safe di stance between crusher and hunman
habitation from 17.01.1997. Prior to that it was
only 500 neters away from national H ghway and
100 nmeters away fromthe State H ghway, Major
District roads and other roads. That is why this
Court granted an interimorder earlier and directed
that no m ning and stone crushi ng operations shal
be carried on within a distance of 1 kmfrom | ake
or reservoir and 500 neters from human
habi t ati ons. This order will hold good in respect
of all such mning|eases which have been granted
prior to 17.12.1996. 1t is not necessary to advert
to any other details or arguments raised in the
petitions filed before the Hgh Court or in appeals
before this Court. Suffice it to observe that the
i mpugned order of the Hi-gh Court shall stand
nodified only to the extent indicated by us and al
other ternms set out by the H gh Court inregard to
the safeguards to be adopted in naintenance of
environnent shall remain intact. Further, it is
certainly necessary that the appell ants before
carrying on any of ‘the mning and stone crushing
activities obtain necessary clearance fromthe
Pol I uti on Control Board and nust conply by such
conditions as may be inposed by the Poll ution
Control Board. It is open to the Pollution Contro
Board to take such action as nmay be necessary to
enforce the conditions inposed by them under the
rel evant stat utes.

The appeal s shall stand di sposed of
accordingly. No costs.




